
 283...  Mess-from  B.S.

 reasons  for  delay  in  laving  the
 Papers  mentioned  at  (7)  above,
 Placed  in  Libary.  See  No.

 LT-8452'84]

 Post-Graduate  Institute  of  Medical
 Eduation  and  Research,  Chandigarh

 (Amendment)  Rules.

 |.
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (KUMARI
 KUMUDBEN  M.  JOSHI):  I  bes  to
 lay  on  the  Tables  a  copy  of  the
 Post-Craduate  Institute  of  Medical
 Education  English  versions)  published
 in  Notification  No,  G.S.R.  223  (E),  in
 Gazette  of  India  dated  the  24th  March,
 1984  under  sub-section  (3)  of  section  31
 of  the  Post-Graduate  Institute  of
 Medical  Education  and  _  Research,
 Chandigarh  Act,  1966.
 [Placed  in  Library.  See  No,  LT-8453/84]

 12.08  brs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL :  Sir,  I
 have  to  report  the  following  messages
 teceived  from  the  Secretary-General  of
 Rajya  Sabha

 (i)  “Io  accordance  with  the
 provisions  of  rule  111  of  the
 Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to
 enclose  a  copy  of  the  Indian
 Veterinary  Councils  Bill,  1984,
 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting  held
 on  the  23rd  July,  1984.°°

 (ii)  “In  accordance  with  the

 provisions  of  rule  111  of  the
 Rules  of  Procedure  and

 JULY  26,  1984  Bills,  as  passed  by  RS.  2

 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  ditected  to
 enclose  a  copy  of  the  Dalagated
 Legislation  Provisions  (Amend-
 ment)  Bill,”  1984,  which  has
 been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the

 23rd  July,  1984,"

 BILLS,  AS  PASSED  BY  RAJYA
 SABHA

 SECRETARY  GENERAL:  Sir,  1
 lay  on  the  Table  of  the  House  the
 following  Bills  as  passed  by  the  Rajya
 Sabha  :

 (1)  The  Indian  Veterinary  Council
 Bill,  1994,

 (2)  The  Delegated  Legislation
 Provisions  (Amendment)  Bill,
 1984.

 MR.  SPEAKER  :  Calling  attention,

 (Interruptions)*®

 MR.  SPEAKER:  I  am  not  going
 to  listen  to  you,  whatever  the  hon,
 Member  says  is  without  my  permission,

 (Cnterruptions)**

 प्रत्यक्ष  महोदय :...  मैं.  नहीं  कहता,

 कानून  कहता  है  ।

 (ब्यान )

 [At  this  Stage  Shri  Rajnath  Sonkar
 Shastri  and  some  other  hon.  Members
 lift  the  House.)

 MR.  SPEAKER:  You.  can  do  it,
 Do  not  record  ary  word  of  his,

 (nterruptions)**

 ee  ee
 **Not  recorded.


